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2 OA 707 of 2019
ORAL ORDER
(Pronounced by Hon'ble Mr. T. JACOB, Member (A))
Heard. The applicant has filed this OA under Section 19 of the Administrative
Tribunals Act, 1985 seeking the following reliefs-
"To call for the records related to the impugned order No.
M/P3/500/KK/May-2018 dated 08.11.2018 made by the 1* respondent and
the service book of the applicant and to quash the impugned order and to
direct the respondents to restore applicant's pay at Rs. 7630/- with effect
from 01.07.2006 consequently restore upto 31.05.2018 and to re-fix his
pension as Rs. 19300/- and to pay the arrears in the attendant retirement
benefits arising out of the restored pay with 18% interest and to pass such
further or other order as this Hon'ble Tribunal may deem fit and thus
render justice."
2. When the matter came up for hearing today, the learned counsel for the
respondents submits that the relief sought by the applicant had already been granted
by the Department. They have also filed reply to that effect. Learned counsel for the
applicant also agrees with the statement made by the respondent counsel.

3. In view of the above, nothing survives in the OA for adjudication. Hence the

OA is dismissed as Infructuous.

(T.JACOB)
MEMBER(A)
/kam 06-01-2020



